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352t 3R FRON FT FUT

AFAT 3T AT o & 18 SeIadl, 2017 &r
T 915 giftss fafaw wifaer . 2246/2016 # 319« vt &
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2010 (2010 =1 3rf&faTd 4. 9) $r arT 13 Fr 39-arT (1) 3R
(2) & 3T eeir IRy ffaga 7 Rt g3 s #
3Eted o8 6 a1 g

sgfeT, 3ad A & 3 et & g9 3k
STHTAAI/ASATNT Fallel & ol I59 WhR o JAAfATdT @°r
AT w #1 fafersy fear g1 deqar, sfRfags @
fdeaaAeT 9T 27 3R 28 & & UH FAT UNT 27-% @l
earaig Far ST yEarfad gl
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31 fa9ges wEdqa g
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Bill No. 12 of 2021

(Authorised English Translation)

THE RAJASTHAN TOURISM TRADE (FACILITATION
AND REGULATION) (AMENDMENT) BILL, 2021

(To be introduced in the Rajasthan Legislative Assembly)

A
Bill

to amend the Rajasthan Tourism Trade (Facilitation and
Regulation) Act, 2010.

Be it enacted by the Rajasthan State Legislature in the
Seventy-second Year of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be
called the Rajasthan Tourism Trade (Facilitation and Regulation)
(Amendment) Act, 2021.

(2) It shall come into force at once.

2. Insertion of new section 27-A, Rajasthan Act No. 9 of
2010.- After the existing section 27 and before the existing section
28 of the Rajasthan Tourism Trade (Facilitation and Regulation)
Act, 2010 (Act No. 9 of 2010), the following new section shall be
inserted, namely:-

"27-A. Offences to be cognizable.- All the offences
punishable under this Act shall be cognizable and bailable:

Provided that the offences punishable under sub-
section (3) and sub-section (4) of section 13 of this Act
shall be cognizable and non-bailable.".
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STATEMENT OF OBJECTS AND REASONS

The Hon'ble High Court, in its decision dated 18" January,
2017 in Single Bench Criminal Miscellaneous Writ Petition No.
2246/2016 quashed an FIR on the ground that offences punishable
under sub-sections (1) and (2) of section 13 of the Rajasthan
Tourism Trade (Facilitation and Regulation) Act, 2010 (Act No. 9
of 2010) are not specifically provided in the Act as cognizable.

Therefore, in order to make the offences under the Act
cognizable and bailable/non-bailable the State Government has
decided to amend the Act. Accordingly, a new section 27-A is
proposed to be inserted between the existing sections 27 and 28 of
the Act.

The Bill seeks to achieve the aforesaid objective.

Hence the Bill.

372N I,

Minister Incharge.
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